Fourteenth Xerals Legislative Assembly
Bill No. 218

M

THE KERALA JEWELLERY WORKERS’ WELFARE FUND
(AMENDMENT) BILL, 2019 |
M

©
“Kerala Legislature Secretariat
2019

KERALA NIYAMASABHA PRINTING PRESS.




w

Quledided ow f:.fz.-\e.'-u\c\

Fourteenth Kesala Legislative Assembly
Bill No. 218

THE KERALA JEWELLERY WORKERS’ WELFARE FUND
(AMENDMENT) BILL, 2019

1021/201%.




Fourteenth Kerala Legislative Assembly
Bill No. 218

[Translanon in English of “2019-0e; a60g ansam smosieng) Saaw)
{seawai) mics” published under the authority of the Governor.)

'

THE KERALA JEWELLERY WORKERS’ WELFARE FUND
(AMENDMENT) BILL, 2019

A
BILL
to amend the Kerala Jewellery Workers’ Welfare Fund Act, 2009

Preamble—WHEREAS, it is expedient to amend the Kerala Jewellery
Workers’” Welfare Fund Act, 2009 (26 of 2009) for the purposes hereinafter
appearing;

BE it enacted in the Seventieth Year of the Republic of India, as follows:—

1. Short title and commencement —(1) This Act may be called the Kerala
Jewellery Workers’ Welfare Fund (Amendment) Act, 2019,

(2) It shall be deemed to have come into force on the 20™ day of August,
2019. :

2. Amendment of section 2.—In the Kerala Jewellery Workers’ Welfare Fuad
Act, 2009 (26 of 2009) (hereinafter referred to as principal Act), in clause (1) of
_section 2 for the words “buying and selling” the word “selling” shall be substituted.

3. Amendment of section 5.—In sub-section (1) of section 5 of the principal
Act, for the words, figures and symbols “0.25% of his jewellery sale proceeds”,
the words figures and symbols *“0.1% of his Jewellery sales” shall be substituted,

4. Repeal and saving. —(1) The Kerala Jewel]ery Workers® Welfare Fund
(Amendment) Ordinance, 2013 (38 of 2019) is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act as amended by the said Ordinance shail be deemed to have been
done or taken under the principal Act, as amended by this Act.
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STATEMENT OF OBJECTS AND REASONS

Sub-section (1) of section 5 of the Kerala Jewellery Workers” Welfare Fund
Act,-2003 {26 of 2009) provides that for the purpose of collecting amount to the
Fund, for the welfare of the jewellery workers and self employed persons, every
dealer shall be liable to pay a sum amounting to 0.25% of his jewellery sale
proceeds of a year to the Consolidated Fund of the Government as cess. [t also
provides that, this is not applicable to dealers whose sale proceeds are less than ten
lakh rupees for a year. As per the above said provision, such Jewellery dealers are
liable to pay cess on the buying and selling of Jewellery in the State.

2. Now, the Government have decided to amend the said Act by amending
the said provision to the effect that, every jewellery dealer have to pay cess only
_ on the sale of Jewellery and such cess shall be 0.1% on the sale of the jewellery.

3. Though a Bill to bring an act of the State Legislative Assembly on this |
subject was published as Bill No.172 of the Fourteenth Kerala Legislative
Assembly, the same could not be introduced in, and passed by, the Legislative
Assembly. ‘ :

4. As the Legislative Assembly of the State of Kerala was not in session and
as the ahove proposals had to be given effect to immediately, the Kerala. jewellery
Workers’ Welfare Fund (Amendivent) Ordinance, 2019 (38 of 2019) was
promuigated by the Governor of Kerala on the 20® day of August, 2019 and the
same was published in the Kerala Gazette Extraordinary No.1898 dated 20*
August, 2019,

5. The Bill seeks to replace Ordinance No. 38 of 2019 by an Act of the

State Legislature.
FINANCIAL MEMORANDUM

~ The Bill, if enacted and brought into operation, would not involve any
additional expenditure from the Consolidated Fund of the State.
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EXTRACT FROM THE RELEVANT PORTIONS OF THE KERALA
JEWELLERY WORKERS' WELFARE FUND
ACT, 2009 (26 OF 2009)
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2. Deﬁnitiar_ls.—-ln this Act, unless the context otherwise requires,—

(a) 'Board' means the "Kerala Jewellery Workers' Welfare Fund Board"
constituted under section 19;
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{r) 'sale proceeds’ means the value of buying and selllng of gold, sitver,
plal.inum copper, brass, bronze, bullion, gem, pearl (except artificial pearl) and
jewellery or figures or other products made by using that obtained afier processing
or its alloy or products in the State of Kerala.
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5. Dealer cess.—(1) For the purpose of collecting amount to the Fund, for
the welfare of the jewellery workers and self employed persons, every dealer shall
be liable to pay a sum amounting to 0.25% of his jewellery sale proceeds of a year
to the Consolidated Fund of the Govemment as cess in the manner as may be
prescribed. Provided that this is not applicable to dealers whose sale proceeds are
less than ten lakh rupees for a year. '
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